
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Speciat Originat Jurisdiction)

FRIDJY,THE TWENTY THIRD DAY OF AUGUST
TWO THOI}SAND A.ND TWENTY FOUR

[ 3418 ]

...PETITIONER

,..RESPONDENTS

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITI N NO: 9646 F 2011

Between:

M/s. Platinum proorert,es Ltd., A Company lncorporated under lndiancoampanies Act 1{i56 n.g"iJreo oni-.-e'i"iiio-ei"i, 8th Froor, swapnarokComptex g2l93, Saroiinr oeii noio, R;;;y it."#;i;r,

AND
1.

2

3

5.

o.

The Government of Anrjhra Pradest Rep by its principal secretary(Revenue) Deparrmenr or nevenue SeciSt;iiji. ivij!i:53aj'
The.Hyderabad Metropolitan Development Authority, Rep by its ViceChairman. Green Lands. soritigrJS, H;j
The Government of Andhra Pradesh. Re! by its principal Secretary MunicipalAdministration and Urban Devetopment O"p'rrirn"ni,-{"irELriat, Hyderabad
Revenue Divisional officer R2ng3 Reddy East Ranga Reddy District GoshaMahal, Hyderabad

The Mandal Revenue Offjcer, Shameeipet [/Andal, Ranga Reddy District
Devaryamzal Grarn panchaval 

-Dp:verVamza! 
Village, Shameerpet MAndal,Ranga Reddy Distrjcr Rep b? irs Excc'Jriv; Arid;t;' """"'"

Petition under Arlicle 226 of the Constitution of lndia praying that in thecircumstances stated in the atfidavit filed therewith,lh" Htgf, Corrt irr"V U. pf."."ato lssue writ, order or direction more particurarry in inu nrir.." of writ of mandamus
99:l3lll-S_!.9 olaer of Responden-t No 2 in irrl,ng'ih" iutt"r with Reference No.11779rMp2rplgrHl2005 dt. 30 3 2011 directing in"- p"tition". to submit theconversion certificate from the Revenue Divisiona! oiricer east R""a; ili;;DistricUCompetent Authority for non agricultur"t pripor" r. per Andhra pradesh
Agriculturar Land (conversion for non-Jgricurturar' pulJoset Act and Rures 2006 isarbitrary, illegal, violative of the fundamintat nghts ,riOo Arti"f . ra anO-iS 1f ylni

i

I
I

t

l

:

I
I

i

I

i

;

I



of the constitution of lndia' violative of constitutional G-uarantee under Article 300-A

of the constitution of lndra' "'i;;;;;il; 
of prcmissorv estoppels

11 M .NO OF1 I 201
I.A. NO:1OF2

Petition under Section 151 CPC PraYing that in the circumstances stated in

the affidavit filed in suPPort of the Petition' the High Court may be Pleased direct

the respondent No 2 to release the final laYout without insisting to No obiection

Certifica te from the Revenue Divisiona I Officer East Ranga ReddY

DistricUCompetent AuthoritY for non agricultural purpose as per Andhra Pradesh

Ag{icultural Land (Conversto n for non-agricultural purPose) Act and Rules 2006

during the pendencY of the above referred writ Petit ion in the inte rest of iustice

Counsel for the Petitioner: SRI' DEEPAK BHATTACHARJEE

Counsel for the Respondent Nos'1&4'5: GP FOR REVENUE

Counsel for the Respondent NO'2: MS'O'MADHAVI SC FoR HMDA

Counsel for the Respondent No'3: GP FOR MUNCIPAL ADMN & URBAN DEV

Counsel for the ResPondent NO'6: --

The Court made the following: ORDER



r\

.-t ,-)

r

TTIE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AI[I)

THE IION'BLE SRI JUSTICE J. SREEMVAS RAO

WRITPETITION No.9646 of 20lt
ORDER: (per the Hon,ble rhe Chief Justice Alok Aradhe)

llr. Deepak Bhattacharjee, learned Senior Counsel

appears for the petitioner.

Ms. D. Madhavi, learned Standing Counsel for

Hyderabad Metropolitan Development Authority appears for

respondent No.2.

2. In this Writ petition, the petitioner has prayed for the

following reliet

"...... in the nature of writ of mandamus declaring the order
of Respondent No.2 in issuing the leuer wrth Reference

No.11779/MP2/PlefiXZO05 dated 10.01.20 t I direcring rhe

petitioner to submit the conversion cenificate lrom the

Revenue Divisional Officer, Ranga Rcddy. East. Ranga

Reddy District/Competent Aurhoriry lor non agriculrural
purpose zrs per the Andhra pradcsh Agricultural Land

(Conversion for non-agricultural purpose) Act and Rules

2006 is arbitrary, illegal, violative r)t rhe lundamcntal rights
under Article l4 and l9(l(g) of rhe Constitution of India.

violative of Constinrtional Guarantee under Article 300_A

of the Coflstitution of India, hir b\, doctnne ol- promissory

estoppels and quash the same."

I \
t

/
I



CJ & .JSR. J
w P No 96a6 ol20l .

3. Learned counsel for the parties jointly submit that the

issue involved in this Writ Petition is squarely covered by the

common judgment dated 28.08.2015 passed in Writ Appeal

No.702 of 2010 and batch.

4. '[t is also pertinent to mention that in pursuance of an

interim order dated 11.04.2011 passed by the learned Single

Judge of erstwhile High Court of Andhra Pradesh, the layout

has already been approved.

5. 'fl.rerefore, no further orders are required to be passed in

the Writ Petition.

6. Accordingly, the Writ Petition is disposed of.

Miscellaneous applications, if any pending, shall starld

closed. I-here shall be no order as to costs.
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The Principal Secrelary (Revenue) Department of Revenue Secretariat,
Hyderabad
T6e Vice Chairman, Hyderabad Metropolitan Development Authority, Green
Lands, Somajiguda, Hyderabad
The Principal Secretary Municipal Administration and Urban Development
Department, Secretariat, Hyderabad

To,
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1 0:Hiiir?gJ:ionalofficer, 
Ransa Reddy Easr Ransa Reddy Disrricr cosha
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HIGH COURT

DATED:2310812024

ORDER

WP.No.9646 of 2011
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DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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